OUPEN CUURT

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH
ALLAHABAD

Al]ahabad : Uated this 18th day of May, 2001.

Uriginal Application No, 111 of 1999,

Hon'ble Mr, SKI Nagvi, J.M.

Vinod Kumar Gambhir S/o

Shri H,R, Gambhir,

Resident of 568/3, Premgang,

Sipri Bazear, Jhansi,

(Sri R.K. Nigam, Advocate)

e = o o o « Applicant
Versus

Te The Union of India through the
General Manager, Central Railway,
CoS.T. Mumbai (Maharashtra)

2 The Divisional Railway Manager,
Central Railway, Divisional Uffice,
Jhansi,

(Sri A.K. Gaur, Advocate)

e ¢« « « « « oRespondents

By Hon'ble Mr, SKI Nagvi, J.M.

The applicant has come up impugning Annexure-A-1
to the OA dated 8-7-1998 which is Uffice Memo. and
according to which the applicant has been transferred to
Engineering Section with the mention that in the egrlier
order therqﬁeriﬁ?eous entry showing him in the Budget

Section.

2, The respondents have contested the case with
specific pleading that the applicent was initially posted
in the Engineering Section but by clerical mistake he

has been shown in the casdre of Budget Sectien and that

mist ake has been rectified by the impugned order and,

Poer



therefore, he has no cause of action to pursue,

3. Heard learned counsel for the parties and perused

the record,

4, In this matter the most controversial document is
the initial appointment letter of the ppplicant which has
been annexed as AnnexureA-2 to the UA and Annexure-CA-1
to the counter reply, In Annexure-A-1 to the UA there

is mention, "please reach immediately BSR/JHS in order
to resume duties" whereas Annexure-CA-1 supposed to be
the copy of the same document mentions the same thing
else, The copy filed with the counter reply is not
legible enough to make out the actual handuritten entry
in the last paragraph of this document that is the most
important paragraph, but the learned counsel for the
respondents mentions that it is DRM(W) Jhansi which the
learned counsel makes out from the counter reply, It
makes the éé%position very fluid and requires its probe
by the competent authority in the respondents!' establishm-

ent.

Se With the above position in view the 0A is decided

with the following direction,

6. The D.R.M.(Dl}concernadjto go through the relevant
original recotds and order issued from time to time and
then tu pass a fresh order regarding place of initial
posting of the applicant, his present posting, his service
stagtus as well as the position in the cadre seniority,

It be done within three months from the date of
communicagtion of this order, Decided accordingly. Until
then status qguo will be maintained, Thgre/§ha]j be no

order as to costs.

Member (J)
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